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section 12 of the National Cadet Corps
Act, 1948 (31 of 1948), this House do
proceed to elect, in such manner as the
Chairman may direct, one Member from
among the Members of the House to be a
member of the Central advisory Commit-
tee for the National Cadet Corps,

The question was put and the motion
was adopted.
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sit T fdg: Asw, W AW W aR-IR
waw e T R L. (3E’EF)...

SHRI K.R. MALKANI (Delhi): Who
is he? ...(Interruptions)... He cannot talk
this to here...(Interruptions)...

THE DEPUTY CHAIRMAN: Please
sit down. ...(Interruptions)... Please take
your seat. ...(Interruptions)... Please take
your scat.

it Slhﬂﬂ AR (T v IGF TR I
st Ao .. (EEEr)...

THE DEPUTY CHAIRMAN: The

personal explanation is under rule 241
and he is making it.
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THE LEADER OF OPPOSITION
(SHRI SIKANDER BAKHT): He has
gone beyond ‘ﬁhat. He is going beyond
the parametres.

st germ fig Tem: g W W &
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THE DEPUTY CHAIRMAN: He
cannot speake. I am sorry, Mr. Jogi. He
cannot speak after that because after
pcrsonal excplanation nobody will speak,
-..{Interruptions)...

SHRI AJIT P.K. JOGI: His name has
becen mentioned there.

THE DEPUTY CHAIRMAN: No, I
am sorry. I am presiding over the House.
Please read rusle 241 and Kaul and Shak-
dher—after personal the
matter is closed. ...(Interruptions)... 1
cannot break the rules for anyone. ...(In-

explanation,

terruptions)...
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THE DBPUTY CHAIRMAN: Sikan-
der Bakht Saheb, just one secgnd.

SHRI V. NARAYANASAMAY (Pon-
dicherry): Can he level any allegation
without any proof?

tTransliteration in Arabic Script
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SHRI S.S. AHLUWALIA (Bihar):
Madam, rule 241
member may, with the permission of the

Chairman, make a personal expalantion
although there is no question before the

Council, but in this case no debatable
matter may be brought forward...”

THE DEPUTY CHAIRMAN: And no
debate would arise. (Interruptions)

SHRI S.S. AHLUWALIA): Yes. If
any Minister or any Member of this
House wants to clarify... (Interrup-
tions)... This is the convention of the
House, Whenever any Minister or any

clearly states, “A

Member comes with a personal explan-
he never makes any allegation
against Member.
clarifies. It does not attract any debate.
But, when he mentions the names of
others while clarifying his stand, then, the
people, whose names have been referred

ton,

any other He just

to, should get a right to speak in the
House. (Interruptions) This is the con-
vention of the House. (Interruptions)

THE DEPUTY CHAIRMAN: No, no.
(Interruptions) Please sit down. (Inter-
ruptions)

SHRI S.S. AHLUWALIA: Madam, it
has been clearly laid down.(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, the Member concerned can-
not answer. But it is the duty of the
Chair to see that a Member, when he
makes a personal explanation, is coming
within the parameters of personal expla-
nation. I would be very thankful if Mem-
bers will just listen to him again. If there
is anything beyond the parameters of
personal explanation then 1 would look
into the record. (Interruptions) Shri Si-
kander Bakht saheb, you have competed
and please be seated. I have not heard
the last sentence. Let me hear.
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SHRI S.S. AHLUWALIA: Madam, 1
need your ruling. Tomorrow when some
other person comes and seeks to make a
pcrsonal explanation, what would happen
is that we would only be witnessing a
ding-dong gamc in the House. (laterrup-
tions) Please clinch the issue today itself.

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, you know that many times
personal explanations have been given in
the House by cither side — ruling side
and the opposition. But I would say that
if a Member or a Minister says anything
beyond the paramecters, then, it is the
duty of the Chair to keep it within that.
Let me again hear it first. (Interruptions)
I would tell you. Please be seated. (Inter-
ruptions) Let me hear him agains. 3
AT | iR S A wEE W @ R E R
g2 & e T ¥ fG&@ I you sit down,

only then my voice will be heard. (Inter-
ruptions) You cannot hear it otherwisc.
(Imerruptions)
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I 1 i amgR SO At F wEw ¥ 3w
Ay W DY, ST FGF FW AT o ¢
frll 3 sk W 9w & D you are
within your right, Mr. Minister, to give a
personal explanation. (Intorruptions)

sft gt firg wierdl (vomm): 38 @ W@
A man
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Nothing is going on record.
...(Interruptions).. 1 say it again that
nothing is going on record.
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sggwafa; ¥ @ e W T PR |
(SHauM)

THE DEPUTY CHAIRMAN: Raksha

Mantriji, just one minute, please.
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responsibility to remove it from the
record. (Interruptions) 1 can give this
assurance. ...(Interruptions)...
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SHR! PRANAB MUKHERIJEE (West
Bengal): Madam, so far as Rule 241 is
concerned, it makes it quite clear that the
person against whom an allegation is
being made has every right to clarify his
position. But, at the same time, it enjoins
on the Member concerned that he should
not bring any debatable issue.. Therefore,
my submission to you is that the best
course left will be that the Chair when it
gives ‘the permission, may demand a
written statement which the Member or
the Minister is going to make, so that the
Chair is in -a position to know in
advance—the Chair can direct the
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Member concerned—as to what s
necessary in the personal explanation. In
this way wec can avoid this type of a
situation in future. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Minister, you are in the process of
making a  personal  explanation.
...(Interruptions)... It is a personal
explanation that you are making here. 1
would again say that you please mention
only that much which is concerned with
your personal explanation. The other
things which are beyond your personal
explanation, please do not mention them.
...(Interruptions)... st werm  fie
qes: gl IqEwel TeeE, gufe o e
W@ 9 (FEER) GH F A i
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1 would like to say that whatever you
want to say .. (Interruptions)... If
anybody wants to say anything about
Uttar Pradesh, it can be done tomorrow
when there will be a full-fledged
discussion on it. ‘Law and order’, ‘now’
‘again’ “future’, whatever you like you
can talk about all of them. But, as far as
your personal explanation is concerned,
you have very clearly said on the floor of
the House 10 set the record straight that
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whatever allegations have been made
against  you  regarding  somebody’s
murder, you are clear, you have not done
it.... You had very good relations with
him. You are sorry for whatever
happened. That’s all about
it...(Interruptions)... And, your name
should not have been refered to.
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THE DEPUTY CHAIRMAN: Now,
the matter is closed.

RE: NEED FOR ALLOCATION OF RS.

200 CRORES TO  NATIONAL

DISABLED FINANCE DEVELOPMENT
CORPORATION

sit g fidg siml (vowr): den, § W

F T W & wrka famel A Twen W e

7 st WER a1 @ A e e g )

a1 fe & el & wfafafa @ Seam
GNP % WPW U W A3 §) I H 9 6 R
ffap A a7 % ag @ 3w F ffew
FEFEnsl ® Tl aF o T T R Tw

{5 MARCH 1996

Disabled Finance 206
Development Corporation

AM T 3/12/96 M 99 fF RO 3
3 feams’” o1, 39 f HoeE W 4 3k
gm-9x% fem )

fm R G RARIFERAF A
R W T s 7 wal, %6 @ sfutEm
sfegiaa = @ T, A ol 9 I8
an ¥ #eq T dem g ¥ W oA [ A
5 g =i el 4 7@ 31 AW, 400
s F S T e R fEE R
e & o g€ o Rk 3| F 200 w0
WER T WE B WA W@ T 9 9 ad
fed Rl o g e A [ A @ W
el gaN R 1 3 T HUS H G A R
W fad Pm @ e faEem @
FEim T ¥ g ad 1997-98 & o #
¥ad 28 w0 @ @ T & wetE o @
g wu & | den, FE wwas wfEfa @
7e R T %) 39§ we weum @ s
we| fage & sfffa & = & 3w § s
dfF St M Ry M E, 39 F Faw o wafR
& fameiml & wd wfaffa ) 4R o=@ 2 6
A fawanit & yfaffiel ¥ wieg & 9 9 @
mn R 3 A 3 A R aR wee Bt ¥
sh e a0% A T w oaw 39 F amy R
Rl § 8 Wi ¥ dee vt @ witfea
wam ¥ & @ uE W, S e &
waffe 23 afey & frek Gensll ¥, = w
W9 # W, g8 & Ifga T8 "
el = RBeem A W @
o (TEa)... W fawem 2 o@n G,
ozt o fRfiwet?

o g i el 7 R 2,
¥ sl ¥ o o8 oW e % weE
gafae & g W AW A W wwda)

e, TR s eam B F
fosll o AW oy ) A RF I = AW R
T W ¥ 3% 98 A W 8F 3k Rl w
3% e e faam o § S o 39 auem
# om AT B | AHAE ¢ f W W o
% 3u% fa A A @ e ], A e
wa

wdiea, ¥ ek WAy § 98 W wa e
form From & 200 Sz w7 WER A 2R 38



